WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

SATURDAY, JANUARY 8, 2022

MARKETS | 9

® DECEMBER NUMBERS
Life insurers’ new business
premium income nearly flat

PRESS TRUST OF INDIA
New Delhi, January 7

The collective new business
premium income of life insur-
ers stayed nearly flat from a
yearagoatI24,466.46 crorein
December 2021, data from
Irdai showed on Friday. The
new business premium, or the
first year premium, of 24 life
insurance companies had
stood at ¥24,383.42 crore in
December 2020.

IPO-bound insurance
behemoth LIC,however, regis-
tered a 20.30% dip in its new
business premium  to
X11,434.13 crore during the
month under review, accord-
ing to the Insurance Regula-
toryand Development Author-
ity of India (Irdai) data.LIC had
registered a new premium
income 0f314,345.70 crorein
theyear-ago period.

The remaining 23 players
in the private sector, on the
other hand, witnessed a
29.83% jump in new business
premium in December to

Sebi comes
out with list of
untraceable
defaulters

PRESS TRUST OF INDIA
New Delhi, January 7

SEBI ON FRIDAY came out
with a list of defaulters enti-
ties,including individuals,who
are found to be untraceable.

Publishing the details of
untraceable defaulters on its
website, Sebi said the recovery
certificates were drawn up
against these entities by the
regulator’s recovery officer.
However, these notices could
notbe served on the defaulters
at their last known addresses.

These notices were served
from April 2015 to July 2021,
the Securities and Exchange
Board of India (Sebi) said in a
notice.

Those named by Sebi are —
MCXBiz Solutions and its pro-
prietor Syed Sadaq; Bharat
Vaghela, Giridhar | Vagadia,
Kalpesh Babariya, Vithalbhai
Gajera, Laxminarayana Veera-
mallu Doosa, Umesh
Choukekar, Bindu R Menon,
Nilesh Palande and Ghan-
shyam Dayabhai Patel.

These defaulters failed to
return investors’ money or

S48

LIC's cumulative new
premium income during
April-December 2021 was
down by 3.07% to
%1,26,015.01 crore

X13,032.33 crore, against
%¥10,037.72 crore ayearago.

Amongmajorinsurersinthe
private sector, HDFC Standard
Life posted a 55.67% jump in
new premium to I2,973.74
crore; SBI Life up by 26.72% to
2,943.09 crore and Bajaj
Allianz Life reported a 69.56%
riseto31,164.55 crore.

Max Life jumped 31.90%
to ¥1,013.08 crore; Tata AIA
Life new business premium

rose nearly 50% to X660.65
crore and Aditya Birla Sun Life
registered a 5.87% rise to
X544.20 crore.

However, ICICI Prudential
Lifewitnessed adrop of 6.02%
in new year premium to
31,380.93 crore; Kotak
Mahindra Life falls 0.91% to
X563.94 crore; Aegon Life
down by 36.75% to X1.29
crore and Future Generali reg-
istered a fall of about 17% to
X47.53 crore.

On a cumulative basis, the
first-year premium of all life
insurers during April-Decem-
ber 2021 jumped 7.43% to
2,05,231.86 crore.

LIC’s cumulative new pre-
mium income during April-
December 2021 was down by
3.07%t03%1,26,015.01 crore.

While the other 23 private
sector players had a cumula-
tive premium income of
79,216.84 crore in nine
monthsto December 2021,up
by 29.77% from the year-ago
same period,according todata
from Irdai.

CENTRAL UNIVERSITY OF HARYANA

MAAC Accredited ‘A" Grade University
MAHEMDERGARH - 123031 (HARYAMNA)

RATE CONTRACT
Offers in sealed cover are invited from reputed Manufacturers/Authorized
Dealers for having Rate Contract for the purchase of Chemicals, Glasswares,
Plasticwares, Filter Papers, Gas Cylinders and Gases of Various Grades,
Sequencing Services, Laboratory Equipment (costing not more than Rs.5
Lakhs) etc., and services (DNA/RNA/peptide sequencing services and
chromatographic services/ analytical services etc). for the period from
1/2/2022 to 31/03/2023. The offers complete in all respects be sent to the
Registrar, Central University of Haryana, Jant-Pali, Mahendergarh -
123031, Haryana on or before 28-1-2022 up to 2:30 PM. For details about
Rate Contract Proforma and lormat lor Rate Contract Agreement etc
please visit university website www.cuh.ac.in

REGISTRAR

POST OFFER ADVERTISEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

MAITRI ENTERPRISES LIMITED

IN TERMS OF REGULATION 18(12) OF SECURITIES AND EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)

REGULATIONS, 2011, AND SUBSEQUENT AMENDMENTS THEREOF.

Registered Office: "Gayairi House®, Ashok Vihar, Near Maitri Avenue Society,
Opp. Govt, Eng. College, Motera, Sabarmati Ahmedabad, Gujarat, India,
Tel. No.: 81 8426722321 |Emall Id: mmpl.ann:erﬁlrm:tﬂ&ntemnhﬁs com
Website: www.maitnenferprses.com | CIN: L45208GJ1851PLCO16853

This Post Offer Adverlisement is being msued. by Kunwari Finstock Private Limited
|('Manager to the Offer’) on behall of By Mr. Jaikishan Rameshial Ambwani (*Acquirer 17,
Mr. Chanderlal Bulchand Ambwani {“Acguirer 27, Mr. Rameshial Bulchand Ambwani
| [*Acquirer 37} (Hersinafter Referred To As The “Acquirers”) And Mr. Kallash Rameshlal
Ambwani (Person Acting In Concart {PAC) 17), Mrs. Seema Rameshlal Ambwani [*PAC
2°), Mrs. Usha Chanderal Ambwani ("PAC 37), Mrs. Deepa Dipak Ambwani ("PAC 47, Mr
| Deepak Rameashial Ambwani ("PAC 57, Mrs. Busum Kailash Ambwani ("PAC 87 and Mrs.
| Sarla Jaikishan Ambwani ("PAC 7) As Persons Acting In Concert [*PACS™) in connection
{with the open offer made by the acquirer o acquire 11,44,000 equity shares of face valus of
|Rs. 10~ each {"equity shares”) of the Target Company at Rs.10.80/- per eguity shara,
{representing 26% of the equity share capital of the Target Company (“Offer”), in
{compliance with Requiation 18 (12) of Securities and Exchange Board of India { Substantial
Acquisition of Shares and Takeovers) Eegulations, 2011 and subsequent amendments
thereof. The Detailed Pubbc Statement ('DPS') with respect to the aforementioned opan
{offer was made on 207 October 2021 in Financial Express (English) (Al Editions), Jansatia
i [Hmdj,ni.ﬁhmadabad Edifion) and Financial Express [Gujarati) { Ahmedabad Edifion).

| [Name of the Target Comgany

| Malitri Enterprises Limited

7 |Mama of the Acquirers

Acouirer 1 Jaikishan Remeshial Ambwani
Acguirer 2 : Chandedal Bulchand Ambwani
ﬁ-:l:ulrer 3 Rameshial Bulchand Amibwani

ICICI Bank, HDFC Bank
now faci Iltate online
payment of customs duty

PRESS TRUST OF INDIA
New Delhi, Januvary 7

PRIVATE SECTOR LENDERS
ICICI Bank and HDFC Bank on
Friday said they now facilitate
online payment of the customs
duty to benefit customers.
HDFC Bank’s integration
with the Central Board of Indi-
rect Taxes and Customs’(CBIC)
ICEGATE platform has gone
live,allowing customers to pay
for their customs duty directly
via the bank. With this, the
bank will offer customers the
convenience of directly paying
the customs duty by selecting
HDFC Bank, the lender said on
Friday. HDFC Bank said it has
facilitated both retail and
wholesale payments of cus-
toms duty.With HDFC Bank on
board, clients would no longer
need to route payments
through other bank accounts.
Thisintegration also offers the
bank the opportunity to

acquire current accounts of
customerswho bankwith oth-
ers that do not offer this facil-
ity,it said in arelease.

ICICI Bank said in a state-
ment that corporate cus-
tomers can pay the customs
duty through the bank's corpo-
rate internet banking (CIB)and
mobile banking app InstaBIZ,
while retail customers can do
so through the bank's retail
internet banking platform.
Customers can make online
payment by selecting ICICI
Bank from the list of banks on
the website of the ICEGATE.

ICICI Bank head (transaction
banking) Hitesh Sethia said:
“Thisfacility enables millions of
ICICI Bank customers to conve-
niently pay customs duty digi-
tally through ICEGATE website.
This is in line with our endeav-
our to continuously enhance
convenience to our customers
by offering them innovative
products and services.”

SAT quashes Sebi’s ¥6-cr fine on NSE

PRESS TRUST OF INDIA
New Delhi, Januvary 7

THE SECURITIES APPELLATE
Tribunal (SAT) has quashed a
Sebi order that had imposed a
X6 -crore penalty on the NSE
forallegedlyinvestingin firms
unrelated to the stock
exchangebusiness.Dismissing
the Sebi order, the tribunal said
all investments were made by
the NSE prior to the enforce-
ment of the Securities Con-
tracts (Regulation) (Stock
Exchanges and Clearing Cor-
porations) or
SECC norms|
in 2018.

It further
said the NSE
did not com-
mitanyviola-
tion of rules.

Sebi had
in October
2020 levied a
fine of <6
crore on the
NSE for
allegedly

investing in Place: Mumbai

six companies unrelated or
non-incidental to the stock
exchange business.

The six entities were —
CAMS, Power Exchange India
(PXIL), NSEIT, NSDL E-Gover-
nance Infrastructure (NEIL),

Market Simplified India
(MSIL) and Receivables
Exchange of India (RXIL).

Through such acts, Sebi
alleged that the NSE violated
the provisions of the SECC
norms. Following Sebi's order,
the exchange approached the
tribunal on the grounds that

the SECC Regulations, 2012
cannot be applied retrospec-
tively. According to the tri-
bunal order passed on January
4, some of the investments
were made by the exchange
during 1999, 2008, 2011,
2012 and 2016.

The SECC Regulations
2012, which came into exis-
tence on June 20, 2012, were
repealed and replaced by the
Securities Contracts (Regula-
tion) (Stock Exchanges and
Clearing Corporations) Regula-
tions,2018 on October 3,2018.

(CIN: L65929TG2003PLC040648)

Corrigendum to newspaper publicallon dated January 6, 2022 of the unaudned ¢
Company for the quarter and half-year ended September 30, 2021. Note No.1 of the publication shall be read as under:
1) The above financials results have been reviewed by the Audit Committee and approved by the Board of
Directors at their meetings held on January 05, 2022. The Auditors have expressed modified opinion on both
the consolidated and standalone financial results for the quarter and half-year ended September 30, 2021.
All the other contents of the publication remain unchanged.
For and on behalf of the Board of Directors off
SPANDANA SPHOORTY FINANCIAL LIMITED

Date: January 07, 2022

Regd. Office: Plot No:- 31 & 32, Ramky Selenium Towers, Tower A, Ground Floor,

Financial Dist, Nanakramguda, Hyderabad - 500032, Telangana (INDIA).
Phone No: +91 40 45474750, Website: www.spandanasphoorty.com

consolidated financial results of the

Sd/-
Kartikeya Dhruv Kaji
Director - DIN: 0764172
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1. THE BUYBACK

“Transaclion Costs")

2. DETAILS DF BUY BACK

[ Particulars

| Small Shargholder Category |
|General Category

\Not in Master file*

|T'|.'.I'tﬂ|

Number of Equny Shares
available for Buyback

S H KELKAR AND COMPANY LIMITED

CIN: L74399MH1955PLC00G593

Registered Difice: 36, Devkaran Mansion, Mangaldas Road, Mumbai, Maharashira, 400002, Tel. No. 022-21649163/ 22069604, Websile: www kava.co.in,

Email: investorsi@keva.co.in, Contacl Person: Deepti Chandratre, Company Secratary & GM Legal

POST BUY-BACK PUBLIC ANNOUNCEMENT

"""" Total no. of bids
received in the

. category
_4,35,000/ 8,552
~24,65,000) 892|

273
25,00,000 Exaril

Total Equity Total valid Bids re-
in the category | S
14,53,386 8,552
2,2365,398] 892
1,78, ‘ﬂ‘l = |
2,39,97,218] 9,444

*273 bids for 1,78,434 Eq.ur.!}.-' Ehares were nof considered since fhey were not shareholders as on Recard Date.
**Exciudes excess g by 253 shareholders for 42,737 Equity Shares under Reserved Category and 22 shareholders for 20,429 Equity Shares under General Category, which were over and above their
shareholding as on Record Dale Hence such equily shares have not been consigered 1or acceplance.
2.4, Allvalid applications were considerad for the purpose of Acceptance in accordance with the Buyback Regulations and the Letter of Offer. The communication of acceptance/rejection has been dispatched by
the Registrar, via email, to the relevant Eligible Shareholders (who have their e-mail [Ds registerad with the Company) on January 06, 2022, In cases where email I0s were not registered with the Company ar
depositories, physical letters of acceptance / rejection have been dispatched to the Eligibbe Sharehodders by the Registrar on January 06, 2022, In Email bounce back cases, physical lefters of acceptance /
rejection are dispatched fo the Eligible Shareholders by the Registrar on January 07, 2022
2.3, The seftlement of all valid bids was completed by the Indian Clearing Corporation Limited / BSE Limited on January 06, 2022. Clearing Corporation has made direct funds payout to Eligible Shareholders whose
shares have been accepted under the Buyback. if bank account details of any Efigible Shareholders were not avaitable or if the funds transfer instruction were rejected by Reserve Bank of India or relevant
bank, due to any reason, then the amounts payable to Eligitle Shareholders were fransferred o the concerned Seller Member for onward transfer to such Eligible Sharaeholder.
2.6, Demat Equity Shares accepted undar the Buyback were transfarred to the Company's Demat Escrow Account on January 06, 2022. The unaccepted demat Equity Shares have been unblocked in the account
of respective Eligible Sharehobders by Clearing Corporations on January 06, 2022,
2.7. The extinguishment of 29,00,000 Demat Equity Shares accepted undar the Buyback is currently under process and shall be completed on or before January 13, 2022, Thare wera no shareholders holding

FOR THE ATTENTION OF THE ELIGIBLE SHAREHOLDERS/BENEFICIAL OWMNERS OF THE EQUITY SHARES OF 5 H KELKAR AND COMPANY LIMITED.
This Post Buyback Public Announcemen! (“Advertisement™) is made pursuanl to Regulation 24 (vi) of Securities and Exchange Board of India {Buyback of Securities) Regulations, 2018 ("Buyback
Regulations™). This Advertisement should be read in conjunction with the Public Announcement dated Movember 01, 2021, published on November 02, 2021 (“PA"), and the Letler of Offer dated
December 02, 2021 (the “Letter of Offer”/ "LOF") issued in connection with the Buyback of fully paid equity shares of T10/- each ("Equity Shares") of § H Kelkar and Company Limited (the “Company”),
through the Tender Offer route. AN capitalized terms, unless defined herein, shall have the same meaning ascribed to them in the Public Announcement and the Letter of Offer.

1.1. The Company had announced the Buyback of up to 29,00,000 [Twenty Nine Lakhs) fully-paid-up Equity Shares of face value T10/- each from all the eligible shareholders/beneficial owners of Equity Shares
as on record date i.e November 12, 2021 on a proportionate basis, through the "Tender Offer”™ route at price of 210/~ (Rupees Two Hundred And Ten Ondy) per equity share payabie in cash, for an aggregate
maximum consideration not exceeding T60.90.00,000/- (Rupees Sixty Crores Minety Lakhs Only) (“Buyback Size"). The Buyback Size was excluding Transaction Costs such as securities transaction tax.
5T, stamp duty, filing fees, advisors’ fees, brokerage, public announcement expenses, printing and dispatch expenses, applicable faxes and other incidental and related expenses (herginafter referred o as

1.2. The Buyback size represented 9.64% and 6.65% of the fully paid-up equity share capital and free reserves as per the audited standalone and consolidated financial staterments of the Company as on
March 31, 2021, respectively (the last audited financial statement available as on the date of Board Meating i.e. Octobar 29, 20271 approving the Buyback). The number of Equity shares bought back constituted
2.05% of the Pre-Buyback paid-up Eguity shares of the Company.

1.3, The Company adopted the Tender affer route for the purpose of the Buyback. The Buyback was implemented using the "Mechanism for acquisition of shares through Stock Exchange”™ notified by the Securities
and Exchange Board of India {"SEBI") vide circular CIR/GFDY POLICYCELLA /2015 dated April 13, 2015, read with SEBI circular CFO/DCR2/CIR/P/2016/131 dated Dacember 9, 2016 and SEBI circular CFDY
DCR-IVCIRPF2021/615 dated August 13, 2027, incleding amy amendments thereof, issued by SEBI, For the purposes of the Buybhack, BSE Limited was the designated stock exchanga.

1.4, The tendering Period for the Buyback Offer opened on Wednesday, December 15, 2021, and closed on Tuesday, December 28, 20221

2.1, 29,00,000 (Twenty Nine Lakhs) fully-paid-up Equity Shares were bought back under the Buyback, at a price of ¥210/- (Rupees Two Hundred And Ten Only) per Equity Share.
2.2, The total amount utilized in the Buyback was ¥60,90,00,000 (Rupses Sixty Crores Ninsty Lakhs Only) excluding Transaction Costs.
2.3, The Reqgistrar to the Buyback i.e., Link Intime India Private Limited (“Registrar™), considered 9,444 valid bids for 2,37,55,618 Equity Shares in responsa to the Buyback resulting in the subscription of
approcimately 8.19 times the madimum number of Equinr Shares proposed o be bought back. The details of the applications considered by the Registrar, aré as under
Total valid Equity Shares |
Shares bid for  ceived in the category received in the category**

14,10,649]
2.25.44, 559

2375 .5.-.'.51.3: :

No. of times (total valid Equity Shares received
in the category 1o the total no. of Equity Shares
proposed to be bought back

. . . 1 | Mame of the PACs
failed to pay fines imposed on EiE ; : Egﬁ:‘g E;{;‘:ﬁﬁ};‘;}‘;‘ﬁ‘:j"ﬂ“ shares in physical Form as on the Record date
them by the regulator for vari- PAC 3 Usha Chanderlal Ambwani 2.8, The Company and its directors accept full responsibility for the information contained in this Post Buyback Public Announcement and also accept respansibility for the obligations of the Company laid down
ous offences related to the EEE; :gzzgfﬁﬁ :;Trgfzmmni under the Buyback Regulations.
securities market. PACE : Kusumben Kafash Ambwani 3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN
In the notice, the regulator PAC T : Sara Jaikishan Ambwani . 3.1, The capital structure of the Company, pre and post the Buyback is as under

(4| Name of the Manager % the offer
| 5 |Name of the Registrar o the offer

Kunvarii Finstock Private Limited (Equity Shares have a face value of 10 each)

has asked these defaulters to

contact Sebis recovery ffier | | e B PE L 5o parurs S— T PostBuyack™
. . Offer details ' Ho. of Shares Amount  No.of Shares | Amounl
EY sendinga letter oranemail | |3} Date of opening of the offer | 13th Dacember 2021, Monday | (FV-710/-each)  (7inCrores) _ (FV-210/-each) | (7in Lakhs)
yJanuary 22,2022. b} Dale of closing of the offer | 24th December 2021, Friday F Authorized Share Capital j
“Further, if any person is | . Date f Complefion of Payment of | Tth January 2022, Friday | Equity Shares 15,03,14,500/ 159.31 15,93,14,500| 159.31|
aware of the whereabouts of of Rejeciion! Awe.:-am:;,- et . | Preference Shares 1,19,35,500 11.94 1,19,35,500| 11.94 |
the defaulter (s)...detail of the | |5 of Acsusiion: 2 |Issued, Subscribed and Paid-up Capital 14,13,20,801 141.32 13,84,20 801 | 138.42/

same maybe providedbysend- | [g Froooead in The Lot *As an the Record dafe fe. November 12, 2021
ingalettertotherecoveryoffi- | |No. Particulars T Actuals ** Subiect fo extinguishment af 29,00,000 Equity Shares
cer...or an email... by January | | | OferPrioe Rs. 1080/ (Ten Rugees | Rs. 1'13_:'"-'-_'-_le Rupees 3.2 Details of the eligibla shareholders/beneficial owners from whom Equity Shares exceeding 1% (of the total equity shares bought back) have been accepted under the Buyback are as mentioned below
22,2022, the notice said. - : - :1u Erghwapa'f’ ; frd :'mlf i 'St No. | Mame of the Shareholder | No. of Equity Shares accepled under | Equily Shares Accepled as a % of lolal | Equily Shares accepled as % of Tolal
& | Smmpin T pe 4000 ey shares” | 1,000 equly shares | Buyback _ Equity Shares bought back | Post buy back Equity Shares#
bodchudte i . : : - 1 |RAMESH VINAYAK VAZE 4,656,044 16.07| 0.34)
I : T 1144000 equity shares” | 1,000 equay shares 2 |KNP INDUSTRIES PTE LIMITED _ 352,777 12,16, 025,
ssue prlce _ S 3 |KEDAF RAMESH VAZE 3,16,559| 10.92 0.23
4, | Size of the Offer (Number of Equity | Rs, 1,23 55200 (Rupess| Rs 10,8000 (Rupess 4 |KEVA EDNETHUDTIGNS F'HI'..I'ATE LIMITED 1 B7.450 545 0.14]
f oold bond Sherss mi e by (fcEroa per | s Groes Twai Thiee | Tor Thiua o 5 |MALABAR INDIA FUND LIMITED 149910 5.17] 0.11
O go On Equily Share) Lakh Fifty Five Thousand | Esght Hundred only) e L ST Ll ARRE
- T — ch
scheme fixed at | = SISt e AoANE L 8 |IDFC FLEXI CAP FUND 68,646 237| 0.05|
I4.786 o Hurnber 371,438 2.71.435 9 |BARCLAYS WEALTH TRUSTEES INDIA PRIVATE LIMITED {C/0 SH 60,661 209 0.04
) per gm | | =% of Equily Share Capia 14.25% 14.29% | |KELKAR EMPLOYEE BENEFIT TRUST) I N ]
6. | Sharehalding of tha Acquirers | |10 |NANDAN KEDAR VAZE 1 59,902 | _207] 0.04)
PRESS TRUST OF INDIA PACS by way of preferential allotmer 11 [PARTHKEDARVAZE 59,902 2.07] 0.04|
Mumbai, Januvary 7 » humber 271,435 2771435 |12 |SKK INDUSTRIES PRIVATE LIMITED 43,950 .52 0.03]
« % of Equity Shere Capita 14,20% 62,09% |13 |ANAGHA SANDEEF NENE 43,803 1.51| 0.03]
7. | Shares agresd to be acquired by way [ 14 'F'.SI"-I :"'.I'l.u’E E-TMENT .I'-".D".”SDHE PRIVATE LIMITED f’f_ﬂ- 801, 1.51 0.03
:crrgll:;(lzi?eusfpgloig ];f:i];r}ll e(I‘:SE of Share Purchase Agreement (' SPA] j 15 [N EHA REDAR I-':.U.H MARKAR 30,375] 1. |:|5§_ 0,02
: « Number 0 i 16 |NISHANT KEDAR KARMARKAR I 30,375 1.05| 0.02|
Bqnd Scheme 202 1-2 Z{WhICh A h ey e i 0.0 0.00% #Str.!:l,rem to exfinguishment of 29, 00,000 Equity Shares
?’lu (zipen ffOl‘ sub&crqgmon}for B. Ehr:m ;:qmrer by waaty of Open Offer o oo EI 3. The sharehul::lmg pattern of the En::-mpang.r Pra- Buynack (as on Record date 8. a5 on Nc--.remher 12, 2021) and Post Buyback, is as under:
ive days from Monday, has » Numbe o
been fix}; dat%4.786 eryram » % of Equity Share Capita 26.00% 0.02% Particulars il Pre-Buyback (as on record | date) Post Buyback#
ko sidon ity o | [F et e T ' i —
; : Public Statemant (095 MOMOIErs and Fromaler sroup B Lot bl
The Sovereign Gold Bond  Ninber i il |Foreign Investors (including ADRs, Non-Resident Indians, Fils, FP1s, Foreign Nationals and
1,1881
Scheme 2021-22 — Series IX # % of Equity Share Capital Mil Ml Q'I’HE-L'” Corporate Bodies) A4A 'EQH_ i 5 47 57 364 36 14|
Wi].l be Open for Subscription & Frice of the Shares HD:lUrﬂd Mot Applicabia MHHF'E"E&HE F|ﬂ.ﬂ_n|:|’l| IFISU[U[II:IHE / Bani:s NBFC:‘ 'E" rI|'1L|1L|E|| Funds : 1 E?_. E_ﬁll:lclg_ '1'513 TR : S|
for the period from January 10, | Pre & Post offer shareholding Pre Offer Post Offer |Others (Public, Bodies Corporate, Clearing Members, Trusts and HUF] 37089173 26.25 _ | __ M
of the acquirers & PACS No. of % of Equity | No.of | % of Equity | Shares held by Employees Trust 33,06,429 2.3/ 32.45,768 2,34/
10-14,2022. Shares | Share Capital | Shares | Share Capital] | [Total 14,13,20,801 100.00 13,84,20,801| 100.00|
The nominal value of the)| | AR L O L T #Subject fo extinguishment of 29,00,000 Equiy Shares
bond “works outtoI4,786 per | |11 | Fre & Fosl affer Sharehading [ PraOffer _ Post Gffer
ram of gold”, the central bank of the Public Ma.of | eoiEguty | No.of | % ol Equly Y BANRIETD The SUYONER O
& . .. g ’ Shares | Share Capital | Shares | Share Capital r 7
said ina statement. 1628565 | 8571% |16.27.565] 36.80%

The government of India, in
consultation with the Reserve
Bank,has decided to offeradis-
countof ¥50 per gram to those
investors applying online and
the paymentagainst theappli-
cation is made through digital
mode. “For such investors, the
issue price of gold bond will be
%4,736 per gram of gold,” the
RBI said.

The issue price for Series

KEYNOTE

Keynote Financial Services Limited
{Formerty Keynote Corporate Services Limited)
The Rubwy, Sth Floor, Senapati Bapat Marg, Dadar (West), Mumbai = 400 023
Tel: +91 22 6826 6000-3; E-mail: mbd@keynoteindia.net, Website: www. kaynoteindia.net; Contact Person: Shashank Pisat
SEBI Registration No.: INM 000003606; CIN: - LE71200MH1893PLE0T2407

| "Calcutated a5 a percentage of the emenged share capiial of Targed Company i.2. 19,00,000
present egquity shares of Bs, 100- and preferential afoiment of 25,00,000 equity shares at price
of s, 10.80/- aggregating to 44 00,000 equity shares ata face value of Bs, 104-,

AR the acquirers and PACs accepts full responsibility for the information confained in this Post
Cfer Advertisement and also for the obligations under Regulations
A copy of this post offer advertsamant will ba avallable on the websitas of SEBI and BSE
Limited.
Capitalized terms wsad in thés adverisement, but not defined hergin, shall have the same g
meanings assigned to such terms in the Letter of Offer dispaiched on 6th December 2021, '
Igsued by the Manager to the Offer on behalf of the all the acquirer and PACs
KUNVARJI FINSTOCK PRIVATE LIMITED
Block B, First Foor, Sddhi Vinayak Towers, OF 5. G. Highway

]{UN VAR ’, Road, Mouje Mﬂkaml_a._."-‘-rrﬂefatgﬂ. Guiarat - 380051

SEBI Req. No. : MBINMIDIOL1 2564

DIRECTORS RESPONSIBILITY

As per Regulation 24(i)(a) of the Buyback Regulations, the Directors of the Company accept full responsibility for the information contained in this Post Buyback Public Announcemant or any other information
advertisement. circular, brochure, publicity material which may be issued and confirm that such document contains true, factual and material information and dogs not contain any misleading information.

For and on behalf of Board of Directors of
M's. § H Kelkar and Company Limited

VIII, which was open for sub- f ; Emall Id ; niraj thakkar@kunvai.com L _ Sd- Sd/- _Sdj-
scription during November 29 Drivem By Kinowdevge | wbite; www kL. com Ramesh Vaze Kedar Vaze Deepti Chandralre

Contact Parson; Mr. Miraj Thakkar ! Mr. Ronak Dhruve

_ Tel. No. ; 079- 65660000 _
Date: th January 2022 Far and on behalf of 2ll the acquirers and PACSs*

| Place: Ahmedabad Mr. Jaikishan R Ambwani

| B acparers s PG e piven Bower ol Atiomes dared (VTO0CH 12 M Jadishan R fonbraeand o 2 resbiers sdaled 1 fhes Clpen Ol

Oirectar & Chairman of Board
DIN: 00508751

Date: January 07, 2022
Place: Mumbai

Whaole Time Director & Group GEO
DIN: 00511325

Company Secretary & GM - Lagal
ACS: 20758
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DEM

FOODS LTD.

CIN: L15311DL1993PLC052624
Regd. Office: 149, 1* Floor, Kilokari, Ring Road,
Ashram, New Delhi-110014
Corporate Office: 1401-1411, 14" Floor,
Logix City Center, Sector-32, Noida-201301 {U.P.)
Tel.: 0120-6013232, Email: dfm@dfmfoods.com
Website: www.dfmfoods.com
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tha Company farissua of Duplcata Share Cerfificatals):

S5LMa.| Falia Name of Certificate
Ha.is] Sharehoider(s) NoJs) From To Share(s)
1 10358 LAxMI DEV 418 30401071 |anenpdzn| 500
Ay persands) wivd hashave any clalmiabiestion in respect of these shane cerlifleateds) should wiile
to the Company Secratany at the address mentioned aboweaithin 10 days fiom the dale of pubication

o this notice failing which the Company will proceed ta issue duplcate share carifcatels)
The Public is hereby caulioned eqainst purchasing or daaling in anywey with the above share
cerlificate{s).
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For DFM Foods Ld.
Sl
Company Secrafary

Place: Maida
Daled: 7" January, 2022
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S H KELKAR AND COMPANY LIMITED

& T A | :
Hmn IN TERMS OF REGULATION 18(12) OF SECURITIES AND EXCHANGE BOARD
#-d10 wewT, e Pl e, OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) CIN: L74999MH1955PLC00SS3
Jerdl at=, -m‘ faeelt & wom REGULATIONS, 2011, AND SUBSEQUENT AMENDMENTS THEREOF. Registered Office: 36, Devkaran Mansion, Mangaldas Road, Mumbal, Maharashtra, 400002, Tel. No. 022-21649163/ 22069600, Website: www. keva.co.in,
jlrf"ﬂ W-ﬂ;ﬁﬁlﬂ S[ET“? NN Registered Office: "Gayalri House", Ashok Vihar, Near Maitri Avenue Society, Email: investors@keva.co.in, Gontact Person: Deepti Chandraira, Company Secrefary & GM Legal
I = () P, 2014 % 19 30 [5)4T) Opp. Govt Eng. College, Motera, Sabarmati Ahmedabad, Gujarat, India. -
E““_E'ﬁ Tel. No.: 91 9426722321 | Email Id: compliance@maitrienterprises.com POST BUY-BACK PUBLIC ANNOUNCEMENT
: - Website: www.maitrienterprises.com | CIN: L45208GJ1991PLC016853 FOR THE ATTENTION OF THE ELIGIBLE SHAREHOLDERS/BENEFICIAL OWNERS OF THE EQUITY SHARES OF § H KELKAR AND COMPANY LIMITED. ;
qqﬁlqﬂ qéa HHT= S ; T " R ot L Thiz Post Buyback Public Announcement (“Advertisement™) is made pursuant to Regulation 24 ivi) of Securities and Exchange Board of India (Buyback of Securities) Regulations, 2018 ("Buyback
This Post Offer Advertiserment is being issued by Kunvari Finstock Private Limited 3
ArEez W= ('Manager to the Offer’) on behalf of By E,,, Jmisna}; Rame51|3| Amewani {“Acquirer 1) Regulations”). This Advertisement should be read in conjunclion wilh the Public Announcement dated November 01, 2021, published on November 02, 2021 ("PA”), and the Letter of Offer dated
(CIN: UT0100DL2008PTC182368) | i ey - : December 02, 2021 (the “Letter of Difer"/ "LOF”) issued in connection with the Buyback of fully paid equity shares of ¥10/- each (“Equity Shares”) of 8 H Kelkar and Company Limited (the “Company”],
& = g i Mr. Chanderal Bulchand Ambwsani (“Acquirer 27), Mr. Rameshlal Bulchand Amiwani . ! .
Hﬂ% ﬁ_:’ ;. "'.”ﬁ" ; :'4: EF‘! 31; 110002 |\ A=auirer 3') (Hereinafter Referred To As The “Acquirers”) And Mr. Kailash Rameshlal through the Tender Offer route. All capitalized terms, unless defined herein, shall have the same meaning ascribed to them in the Public Announcement and the Letter of Offer.
=, aftan H A bl Ambwani {Person Acting In Concert (PAC) 17, Mrs. Seema Rameshial Ambwani ("PAC 1. THE BUYBACK
. o i f i "
: gslic '"”,ﬂ;.,ﬁ P R 2. Mrs. Usha Ehar-.:lerlamr_ntu.-ani |'_F'P~l-’3 7). Mirs DEE_:pB Dipak Hmhwlaﬂi i"“‘fﬂﬂ 4°), Mr. 1.1. Tha Company had announced the Buyback of up to 20,00,000 (Twenty Ning Lakhs) fully-paid-up Equity Shares of face value T10/- each from all the afigible shareholders/beneficial owners of Equity Sharas
GEre LTl A J||"“|q. e ) & s g i Deepak _Rj'im“hlal ﬁ-"‘“"‘f"?_“' f'P'"tF: a°). Mrs. K“-“-‘-'“? Kailash ﬁ.mlm?n. [ PAG B°) and I'.1_rs. a5 on record date i.e November 12, 2021 on a proportionate basis, through the *Tender Ofter™ route at price of 210/~ (Rupees Twa Hundred And Ten Only) per equity share payable in cash, for an agaregale
S T e S afem apja| [Sana Jaikishan Ambwani ("PAC 77} As Persons Acting In Concert ("PACS’) in connection maimum consideration not exceeding 60,90,00,000/- (Rupees Sixty Crores Minaty Lakhs Only) (“Buyback Size”). The Buyback Size was excluding Transaction Costs such as securities transaction tax,
1 ST 1:3{a) 5 S0EFTR) ST 1 R e wilh the open offer made by the acquirer 1o acquire 11,44,000 equily shares of face value of GST, stamp duty, filing fees, advisors’ fees, brokerage, public announcement expensas, printing and dispatch expenses, applicable taxes and other incidental and related expenses (harginafter referred to as
R oo & dofvmn e st Rs. 10V- each ("equity shares”) of the Target Company at Rs.10.80/- per equity share, “Transaction Costs™)
e : B 5 & i ks 2 i 1 ] d } . i j
T &1 Freef < vt e o | |rEpresenting 26% of the equily share capital of the Target Company (“Offer’), in 1.2. The Buyback size represented 9.64% and 6.65% of the fully paid-up equity share capital and free reserves as per the audited standalone and consolidated financial statements of the Company as on
WA e a 7| (compliance with Regulation 18 {12) of Securities and Exchange Board of India [Substantial : ; S : : : LT i : :
IEE &7 @ o o6 GEEdt 2002 ® Aoguisition ¢f Shares and Takeovers) Regulstions, 2011 and subsequent amendments March 31, 2021, respectively (the last audited financial statement available as on the date of Board Meeting i.e. October 29, 2021 approving the Buyback). The number of Equity shares bought back constituted
ST SR HA 45 # i ; Sl - 2.05% of the Pre-Buyback paid-up Equity shares of the Company.
TEeT & Hod 8w W e s f wemee|  (thereof. The Detailed Public Statement (DP3') with respect 1o the aforementioned open i : : e i i
ofi it 45“|I=1|-'| s o1 ' offer was made on 20° October 2021 in Financial Exgress (English) (All Editions), Jansatla 1.3. The Company adopled the Tender offer route for the purpose of the Buyback. The Buyback was implemeanted using the *Mechanism for acquisition of shares through Stock Exchange” notitied by the Sscurities
m% & rirﬁ‘-m; I A v (Hind) (Ahmedabad Edition) and Financial Express (Gujarat) (Ahmedabad Editon). and Exchange Board of India ("SEBI") vide circular CIR/CFDY POLICYCELL/1/2015 dated April 13, 2015, read with SEBI circular CFODCR2/CIR/P/2016/131 dated December 9, 2016 and SEBI circular CFO/
& a7 ﬁ.m', e . e T A s e My e i Ereeees e — DCR-INCIR/P/2021,/615 dated August 13, 2021, Including any amendments thereol, issued by SEBI. For the purposes of the Buyback, BSE Limited was the designated stock exchange.
i u_r.'il'" e S .m-rﬁ l:ﬁf[ﬁ:‘;i{ 2. ol e .ﬂ.l;l;?l,,‘;ti"ﬂrﬁ pany .ﬂ.;quurerfpmhs;an T 1.4. The tendering Period for the Buyback (ffer openad on Wednesday, December 15, 2021, and closed on Tuesday, December 28, 2021
1 wEfTe—21 U1 d (www.mea.gowin) ¥ | | Acquirer 2 : Chanderlal Bulchand Ambwani 2. DETAILS OF BUY BACK
Frsraa gul e a@ar @ o vw woy T | | Acquirer 3 : Rameshial Bulchand Ambwani 2.1, 29,00,000 (Twenty Nine Lakhs) fully-paid-up Equity Shares were bought back under the Buyback, at a price of ¥210/- (Rupees Two Hurdred And Ten Only) per Equity Share.
e v fitey o1 e Wi e e @7| | 3| Name of the PACs PAC 1 : Kailash Rameshial Ambwani 2.2, The total amount utilized in the Buyback was Z60,90,00,000 (Rupees Sixty Crores Ninety Lakhs Only) excluding Transaction Costs.
I Bfwtia £, 3 W “'-’TT_-'-T Gl E L ;&Ei fﬁ:ﬁ?gﬁ;ﬂg:?gmmﬁﬁ" 2.3. The Registrar to the Buyback i.e., Link Intime India Private Limited (“Registrar™), considered 9,444 valid bids for 2,37.55.613 Equity Shares in response fo the Buyback resulting in the subscription of
g:f_'ﬂ:#::_*id::l ;{ *.:;'"“1" i %ﬂ”ﬂf PAC A Despa Dipak Armbwan approximately 8.19 times the maximum number of Equity Shares proposed o be bought back. The detalls of the applications considered by the Registrar, are as under
ol ol [51] Clr I;"'Il..'EIEﬁ_ i 3 X .
T e A B e FACS. : Disak Farisstial Anvean Particulars Number of Equity Shares|  Tolalno. of bids | Total Equity | Total valid Bids re- | Total valid Equity Shares | No. of times (total valid Equity Shares received
Ayergare sty W, relial wiaden, T PACT ; Sarla Jaikishan Ambwani available for Buyback received in the Shares bid for | ceived in the category | received in the category®* | in the category to the total no. of Equity Shares
I*‘F’I“rz oft— 110003 T3 FailE a1 g0 9 Whe |4 | Name of the Manager to the offer | Kunvarji Finslock Private Limited et : | | category | in the calegory | ez | proposed to be bought back
g o goe WRT SRS BN B 9| (T lHame of he Reciahar b he ofer | Brashars Servioas Pt Lid |3mall Shareholder Category | 4.35.000] 8,552 14,53.386] 8,552 14,10,649 324
Frmafatiam T Tt e e i i | E. o dﬁs 9 il il il | General Catagory : 24,565,000/ g2 2.23,65, Egﬂ- 892 2,23.44 969 9,06/
Egrgar?jﬂﬂ'ﬁ? AU, o a.) Date of opening of the offer | 13th December 2021, Monday gfr-.lul in Master file* : ; - 273 555434 - | B 5 -l
PR qf'_; b *"E“ Sk . "”ﬁ "’i‘ 7. | Dale of Complation of Payment of | 7t January 2022, Frigay *273 bids for 1,78,434 Equily Shares were nol considered since they were nol shareholders as on Record Dale.
O e Ll aaw g Consideration & communication **Excludes excess bid by 253 shareholders for 42,737 Equity Shares under Reserved Category and 22 shareholdars for 20,429 Equity Shares under General Category, wiich were over and above their
Prie oo NS ()| [0 ReiectioniAcospiance shareholding as an Record Date hence such equily shares have nol been considered for acceplance.
HI{FI- TR Stardue - n1éﬁ1532 Details of ACquisiton - 2.4, All valid applications were considered for the purposs of Acceptance in accordance with the Buyback Regulations and the Letter of Offer. The communication of acceptance/rejection has been dispatched by
ﬁ; Particulars Pmpﬂﬂﬂi} me Lettar Actuals the Registrar, via email, to the ralevant Elgible Sharehodders {who have their e-mail IDs reqisterad with the Company) on January 06, 2022, In cases where amail 105 were noft registerad with the Company or
gsg m m : - : T dgpﬂ;itﬁries, |J_h1,r5.i|:al latters of a_n:n_:upt&n::e.-' rejachion have her;n dispatched to the Eligible Shareholders by the Regisirar on January 06, 2022. In Email bounce back cases, physical letiers of acceptance /
fare Al (o) From, 2014 % 1‘11411 T, fEeE e e ;riaggﬁluggff E“ HE“;T&&T;E;SM rejection are dispatched to the Eligible Shareholders by the Registrar on January 07, 2022
30 & arpee ] PR T T TR s T o e e 2.5. The setlement of all valid bids was completed by the Indian Clearing Corparation Limited / BSE Limited on Jansary 06, 2022. Clearing Corporation has made direct funds payout to Eligible Shareholders whose
di e v ST W i Eﬁﬁgmﬂmﬂm : ol ' ! ghares have been accepted under the Buyback. If bank account details of any Eligible Shareholders were not available or if the funds fransfer instruction were rejected by Reserve Bank of India or relevant
e TE.-FI i B S 3 | Aggreaie number o 71,84,000 equity shares® | 1,000 equity shares bank, due to any reason, then the amounts payable to Eligible Shareholders were transferred to the concerned Seller Member for onward transfer to such Eligible Shareholder.
4 i Tz oy o ' i 2.6. Demat Equity Shares accepted under the Buyback were fransferred to the Company’s Demat Escrow Account on January Q6, 2022. The unaccepted demat Equity Shares have been unblocked in the account
Ao S, 2os o AT 03 9 R 4 Shares accepied ; : - ;
S oo Sl ]I“ﬂ'?rnq:-:n P, i)} | [ | Size af the Offer (Number of Equity | Rs. 1,23,55,200 (Rupaes| Rs. 10,600 (Rupess of respective Eligible Shareholders by Clearing Corporations on January 06, 2022,
3 ! m -:ﬂT-'I-::I b Al Shaves mmiplied'hy Offer Price per | Cine Crore Twenty Three | Tan Thousand and 2.7. The extinguishment of 29.00,000 Demat Equity Shares accepted under the Buyback is currently under process and shall be completed on or before January 13, 2022. There were no shareholders holding
Equéty Shara) Lakh Fifty Five Thousand |  Eight Hundrad only) ghares in physical Form as on the Record date
T flﬁ ﬁ‘ e ﬁ ﬁ : and Two Hundred only) 2.8. The Company and its directors accept full respansibility for the information contained in this Post Buyback Public Announcement and also accept rasponsibility for the obligations of the Company laid down
5. | Sharehokding of the Acquirers | under the Buyback Regulations.
CIN: UB7120HR2002PTC041972 ;
{ FoereT T AT £ 31,32.33 ) PACs before Public Anncuncement ; 3. (CAPITAL STRUCTURE AND SHAREHOLDING PATTERN
wHUaEE, wa 2, arrere & = E-D”Qt;r v Share Capital ﬂggf' 21 ;12-;35 3.1. The capital structure of the Company, pre and post the Buyback is as under:
Aaee—5, HHeEE, eA—121006 | |- ;.h.;rﬂ:hl:iquil:ljlflg i --Fi'r'm-s, : et (Equity Shares have a face value of T10/- each)
= = 1] 1] T ATE.
1 i;;:::qz.' S PACS by wag of pre[e.r;'.hal allﬂhnent | 3r. No. | Particulars | Pre-Buyback™ | Post-Buyback™~
v i #‘r-n-\““:“- i » Mumbar 271435 27 T4 435 : . [ | Mo. of Shares Amount | Mo. of Shares Amount
E..;_'.g{;_'ifjm" I-”:Is.;lr "J‘ﬂ_' e u:?r"{:f el » % of Equity Shara Capital 14.29% £2 9% L1 (EV - ¥10/-each) | (%in Crores) | (FV - ¥10/-each) | (%in Lakhs)
1 17 13(2) 3 s v i | | 1 | Shares agreed o be soquired by way H____{Authorized Share Lapital '
okt ek bt Eﬁmﬂfrr of Share Purchase Agreament {'SPA') _|Equity Shares 15,83,14,500) 159.31) 15,9314, 500 159.31
T d.zﬁa fi o el @ & Number 0 a | Preference Shares 1,19,35,500] 11.94] 1,19,35,500 11.94
e T Al ® % of Equity Share Capital 0.00% 0.0 %, 12 |Issued, Subscribed and Paid-up Capital 14,13,20,801 141,32 13,84,20, 801 138.42
ST ST W so 8 ity fagng| |8 | Shares acquined by way of Opan Offer , *As on the Record date (e, November 12, 2021
1<r.~:rq F T H FR & T e & e s Nunbe: _ Lo 1,000 * Subject to extinguwishment of 29,00,000 Equity Shares
wrgfe fyam e i 5 ;"’“ of Equety :E;C[F;F"a:ed 20.00% 0.02% 3.2. Details of the eligible shareholders/beneficial owners from whom Eguity Shares exceading 1% (of the total equity shares bought back) have been accepted under the Buyback are as mentioned below:
7 e e A ! T T . T T - e
Eq:;f%@%w%m; ﬂﬂﬂ'l;:'ﬁ ;ﬁg puzrfgaﬂh;mﬁ-négfm Sr. No. Name of the Shareholder MNo. of Equity Shares accepted under | Equity Shares Accepted as a % of total | Equity Shares accepted as % of Total
oAl i b W.E.ﬁ A Nl il | . Buyback Equity Shares bought back Post buy back Equity Shares# |
% walie—21 T2 fwww.meca.gov.in) i » % of Equity Share Capital il N 1 |RAMESH VINAYAK VAZE I 4,66,044| 16.07] 0.34
P =d w5 W & @ vE SOy 15 # Price of fhe Sharas acouired Nat Applicatle Noil Applicable | = :ENP INDUSTRIES FTE LIMITED | 3.52.???5 'IE-'IEE [:'.25_
Rirerdt m=h it o wawi afte sk e am| 10| Pre & Post offer sharehalding Pre Cffer Post Offer i |KEDAR RAMESH VAZE | 3,16,559) 10.92| 0.23|
FrreiF 31 T8 A1 & WA A A B Shares | Share Capital| Shares | Share Capital | 5 [MALABAR INDIA FUND LIMITED | 1,49.910] 517 0.11]
el (1) Pl o ot s P, et g 2.?1.4:;;:»T 1420  [27.72438]  B0T% | 6 |PRABHA RAMESH VAZE ' 1,168,180 4.08/ 0.09]
FTE T AT, 42 fir g aw afsm| (1. | Pre & Post offer Shareholding Offer Post Offer 7 |VINAYAK GANESH VAZE CHARITIES | 92 005 | 3.17| 0.07|
TR i e, Aol T, af the Pubikc No.of | % of Equity | No.of | % of Equity | B |IDFGC FLEXI GAP FUND . 68,646 2.37| 0.05]
Rl 110003 4% toll e S g1 el wel fﬁ'ﬁ;ﬁ; . Ehjl’;ﬁjz"ﬂ' iih;; . 5“1?;;{“3‘ 5 |BARCLAYS WEALTH TRUSTEES INDIA PRIVATE LIMITED (C/D SH 60,661 208 0,04
# o TEd W WETE BTN OE ah 10,29, ik el \KELKAR EMPLOYEE BENEFIT TRUST) '
e _rqniwg ._ﬁ el ﬁwf}! : 'ﬁal:ultaledl-laa ahgleme?lsgfiglhhedemefrgm |;sfh.ar;el. Lh.?r?;t_lal TET?aeE%mpf{;y ir'F.". 19.0;]_@3 100 EI"-IAN[?F.N KEDAR VAZE i 59.9'3'25 E.I}T! D_ﬂqi
31,3233 THTHATE 5, W A2, AITUHHIY & RrEesent egquiry 5 FEE:E! 3 Il=an :fEE"Ft!I'I 13 3l L P , ‘\ =18 (8]} ' Snares at pnce 11 EPAHTH KEDAR VAZE 59,902 | 2071 0.04
!“":.l. ﬂqﬁ.ﬁ-ﬂ. .‘E'Eiﬂlih" Eﬁm-JI'I{HH of Rs, *G-_E{'-J'EQDTEEHIHQWH.DU.UUU 'E'IILIII}' shares at a face value of By, 100 .I E !SHH IHD USTNEE PHIV.""IE LlM]TED | ‘33 ,g:!'[l 152. Dﬂ3|
aTererer o fore afte andam ot arre < | | Allthe acquirers and PACs accapls full responsibility for the information contained in this Post |43 | ANAGHA SﬂNUEEF NENE [ 43, EDE 1511 0.03!
i i i | | = i iy ']
g e W= foieZe | | OfierAdverisement and also for the obligations under Regulations, 14 |ASN INVESTMENT ADVISORS PRIVATE LIMITED | 43,801 | 1.51] 0.03]
. B rI».Er.ﬂ 4 ~| | Acopy of this post offer advertisemnent will be available on the websites of SEBI| and BSE | 15 'NEHJ!L KEDAR KARMARKAR 5 30,375 1.05] 0.02|
E::f e E"rlmﬁr‘ﬁqiii-ﬂmll '-if;fé bt o _ _ |16 |NISHANT KEDAR KARMARKAR : 30,375 | 1.05] 0.02|
Ll 5 ik apitaized terms used in this adveriisement, but not defined herein, shall have the same #Subjecr o extinguishment of 29.00,000 Equity Shares
O O Wiy s s R Iy e WA R L gthr Oy CHMEClafllcte o Gl Cletalies 1) 3 3 The qharfhnlmng patiern of 1111’ Company Pre-Buyback (as on Ftn:{:urd date | | E' as nn Nnuemher 12 2I]E‘1]- and Post Buyharl-; is a5 under;
IMPORTANT Issued by the Manager to the Offer on behalf of the all the acquirer and PACs kdonbiim b i it Sl it oot ooty ot i lo 2 il
Whilst care is taken prior to KUNVARJI FINSTOCK PRIVATE LIMITED Particulars _Pre-Buyback (as on record date) _ ___Post Buyback#
acceptance of advertising Block B, First Floor, Siddhi Vinayak Towers, OFf S, G, Highway L | No. of equity shares | % of existing equity share | o, of equity shares | % of Post-Buyback equity shar-a
copy, itis not possible to verify ‘R’U ” VA R J ’ Road, Mouje Makarba, Ahmedabad, Gujarat - 380051 |Promoters and Promoter Group . . . : B.27,67,792| 58.57 | 8,09,22 669 58.46|
its contents. The Indian + SEBI Reg. No. : MBJINMOOD01 2564 (Foreign Investors (including ADRS, Mon-Resident Indians, Fils, FPIs, Foreign Nationals and 118.81 3935 841
EXIF’JGSS (P) '-'”_‘gled cannot bﬁ oo Be Mnowd Email Id ; rirai thakkan@kurvarj.com |Overseas Corporate Bodies) i ' 5 47 59 364 3918
Csntenﬁsa‘z?s]jorean;’rlossu‘;r riven By Knowlodge | \wopsite: W kurvari.com : | Financial Ingtitutions / Banks, NBFCs & Mutual Funds ! 62,656,009 | 4.43| .
damage incurred as a result of Contact Person: Mr. Niraj Thakiar | Mr. Ronak Dhruve | Others (Public, Bodies Corporate, Clearing Members, Trusts and HUF) 3,70,99.173 26,25 ]
transactions with companies, Tel. No. - 075- Geacalin | Shares held by Employees Trust . 33.06,429| 2.34| 32,45 768 2.34]
associations or individuals Date: &th January 2022 For and on behall of all the acquirers and PACS* | Total 14,13.20 801 | 100.00 | 13,.64,20,801 100.00/
advertising In its newspapers || | Place: Ahmedabad Mx- Jalkishan R Ambwyani #Subject to extinguishment of 29,00,000 Equity Shares
‘:‘;CZ‘;'::QC'Z%”S;( r‘]’;’f ”;ee;edfz:‘: "N acouiers snd PALE hfes geat P of ARcmey 2eiad 000T/0131 1 W, Jcbiahan FL Arsbwan For 3 s e 2 1 Open Bt g : e Tgn i E-HTBAE:H BIFFEH quity
make necessary inquiries I

before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

KEYNOTE

Keynote Financial Services Limited
(Formerly Keynote Corporate Services Limitad)

& W gl @é &w‘} ThR The Ruby, 9th Floor, Senapati Bapat Marg, Dadar (West), Mumbai — 400 028
,l"d'-,I * Tr‘{r ) éa Tel: 91 22 6826 6000-3; E-mail; mbdiokeynoteindia.net, Website: www keynoteindia.net; Contact Person: Shashank Fisat
= Frafer: e v (2usfer) w-3 SEBI Registration No.: INM 000003606: CIN: - L67120MH1993PLCO72407
‘-'. TA-&Aleh, Were-15, Afgott, faceit-89 e
S IMEET: eetenderingm3.djb@gmail.com 5. DIRECTORS RESPONSIBILITY
- . . As per Regulation 24(i){a) of the Buyback Regulations, the Directors of the Company accept full responsibility for the information contained in this Post Buyback Public Announcement or any other information
SURACN(2020522)) T advertisement, circular, brochure, publicity material which may be issued and confirm that such document contains true, factual and material information and does not contain any misleading information.
wH H T feerun faferer W | 3wwsl, -V W9 o | $-UUUT QeI o .
s /ST Faferar wew § fataer W | e @ fifaer wie For and on behalf of Board of Directors of
i) i =t fafaemda. | =t oifm fafa ww M/s. § H Kelkar and Company Limited
1. | T (TH)-3 & 3f@iq THI-05 TGl hee=gu | are |, 22 | . %. 137100/~ 6.1.2022 17.1.2022 % 3.00 Sd/- | Sdj- 8d/-
TR/ &fTRE/ST A FTeR AR BT AR | 68,54,248/- | ¥ 1000/~ | 2022 _DJB_214264 1 T 3. TqF | Ramesh Vaze [ Kedar Vaze Deepti Chandratre
7q deof # iferek feror Je™Ee https:/govtprocurement.delhi.gov.in W & | Director & Chairman of Board ‘ Whaole Time Director & Group GEO Company Secretary & GM — Lepgal
/- DIN: 00509751 DIN: 0511325 ACS: 20758
@930, () BRI ST (gt Fow)

formm, 9. LA, 976(2021-22) HHUTIR AT () -3
“HRAT Teh; AR UEH; YNGR GOf ST UTe hi; BTl ol w@es @

Date: January 07, 2022
Place; Mumbai

www . readwhere. com
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